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the consumers, who are the ﬁoor people.
In some States these units have been
exempted from Sales Tax also.

From all these points of view the units
manufacturing glass chimneys deserve full
exemption of excise duties.

MR. DEPTUY-SPEAKER : Whenever

the names of the Members are called from
the Chair, they are expected to be present.
The Members who were not present when
their names were called, will be called at
2 p.m. as a special case, only for today.
But this should not be gquoted as a prece-
dent for future. I would appeal to the
hon.  Members to remain in the House
throughout everyday, so that when their
names are called, they are present.

12.34 hrs.

DEMANDS FOR GRANTS (GENERAL),
1984-85 MINISTRY OF ENERGY

MR. DEPUTY-SPEAKER : The House
will now take up discussion and voting on
Demand Nos. 28 to 31 relating to the
Ministry of Bnergy for whlch 7 hours have
been allotted.
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Hon. Members present in the House
whose cut motions to the Demands for
Grants have been circulated may, if they
desire to move their cut motions, send
slips to the Table within 15 minutes indi-
cating the serial numbers of the cut
motions they would like to move. Those
cut motions only will be treated as
moved.

A list showing the serial numbers of
cut motions moved will be put up on the
Notice Board shortly. In case any Members
find any discrepency in the list he may
kindly bring it to the notice of the Officer
at the Table without delay. ‘

Motion moved :

“That the respective sums not
exceeding the amounts. on Revanue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President out
of the Consolidated Fund of India to
complete the sums necessary to defray
the charges that will come in course
of payment during the year ending
3Ist day of March, 1985, in respect
of the heads of Demands entered 'ih
the second column thereof against
Demands Nos. 28 to 31 relating tbc
Ministry of Energy."’

Demands for Graats, 1984-85 in respected of Ministry of Energy submitted to the

Vote of Lok Sabha.

—_—

No. of Name of Demand
Demand

Amount nf_Dmand
for Grant on account
voted by the House

Amount of Demand
for Grant submitted
to the vote of the

on 14th March, -1984 House
Revenue Capital Revenue Capital
MINISTRY OF ENERGY

28. Department of .

Petroleum 43,97,000 63,71,53,000 2,19,82,000 318,57,67,000
29, Department of .

Power 34,59,90,000.  215,18,04,000 157,03,50,000  1075,90,22,000
30. Department of .

Coal 24,05,26,000  200,92,36,000 120,26,31,000  1004,61,79,000
31. Department of

Non-Conventional .

Energy Sources 13,97,18,000 1,000 23,91,94,000 2,000
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MR. DEPUTY-SPEAKER : Mr.
Lawrence.

SHRI M.M. LAWRENCE (Idukki) :
Mr. Deputy Speakcer, Sir, at the outset I
want to makc a request to the hon. Minister
for Parliamentary Alfairs through you that
the being an important subject, more time
should be allotted for the discussion of
Epergy. Now only seven hours have been
allotted for discussion on the Dcmands of
this Ministry. This is the most important
subject which we are discussing in this
House. We very well know  that  energy
is 8 basic component for the development
of our country in all spheres. There is
direct relationship batween the living con-
dition of our people and the encrgy
copsumption. The characleristics of under
developed countries arc  low per capira in-
come. In a fashionable way our country
is named as a developing country. More
the than half of pcople of our country are
living below poverty line, ten per cent of
the population having access to over 40
per cent of the goods and services and the
bottom 40°%, having a consumption of
about 15 per cent of the goods and services.
From the bottom, we arc the sixth country
in the world today in the matter of

per capita income. Nevertheless, we have
great pride in telling that we are the tenth
industrially dcveloped country in the world.
A rational energy policy is possiblc only
when therc is a rational economic policy,
housing policy, industrial policy, agri-
cultural policy and cducational policy bas-
ing the above aims. So, on!y from a proper
economic policy, a mnation can cvolve a
proper energy policy. On both these counts
we have utterly failed. At the advent of
Independence, India was a very low energy
society both in absolute terms and as com-
pared to other countrics but we can make
a meaningful comparison only with China
because both the countries had a similar
energy base. In 1952, thc total energy
consumption in China was about 56 million
tons based on avcrage caloric valuc where-
as ours was about 41 million tons of
which China was deriving 95 per cent and
India was deriving 90 per cent from coal.
Since China’s population was about 50
per cent more than ours, on a percapita
basis, consumption of total commercial
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energy in both the conntries was almost
identical. Now China has grown about
ten times more than India in the matter of
encrgy. Also, whercas China has bccome
a major exporter of energy, India is still
a major importer of energy. China based
its development on the solid foundation
of its natural resources, on the other hand,
our country based its development on the
slippery foundation of imported oil. We
are spending a major share of our export
earnings for the import of petroleum
products. We all very well koow what
will happen to our country if the oil pro-
ducing countries stops its export. Besidcs
that, we still depend upon foreign techono-
logy for utilising our own natural resources,
a policy which is not at all in the intcrests
of our country and our people. It has
been reported that by using modern tech-
nology, gasification through mechanisation,
it would have been possible to convert coal
into oil.

Electricity and coal should have becn
used eflectively for producing fertilizer,
cement and many kinds of non-ferrous
meoteals. But now we are spending thou-
sands of crores of rupees in forcign
exchange to import all these basic
materials for meeting the needs of our
country.

During the last 36 years very little has
been done in the direction of self-reliance
with the result that our technology is in its
infancy now. Paucity of capital is the
argument put forward to hide the failure
on the part of the ruling party. This was
true in the case of the Soviet Union also
in 1917. Nevertheless, the Great Lenin
had the vision to say that socialism plus
clectricity is equal to communism. Com-
munism means from all according to their
ability and to each according to his needs.
Because of that policy of Lenin that back-
ward country, the Union of Soviet Socialist
Republic, the state of the working people,
is now in the forefront in the world
without unemployment or exploitation of
man by man and attaining thrilling techno-
logical development.

Now we are proud that a son of India,
Sq. Ldr. Rakesh Sharma, is orbiting the
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carth in the Soviet-built Soyuz T-11 with
Soviet cosmonauts, doing experiments and
taking photographs of mother earth in
detail. How was this possible 7 What is
the secret behind it ? All this would not
have been possible if the Soviet Union had
not built up an industrial basc for the
development of the space ship Salyut-7 and
its tie-up with Soyuz T-11

The shortage of power leads to shortage
of production in the various vital sectors.
It has been admitied in the Rcport. At
the same time, it has tried to blame the
workers for the shortage. Here 1 want to
mention that there is an agreement called
the National Coal Wage Agreement 111
which has been frozen. The provisions of
this agrecment have not been fully imple-
mented even now. So, the workers in the
coal fields recently convened a conference,
where they decided to go in for an agita-
tion, 1o get implemented the provisions
in full, which have alr:ady been agreed
upon as per the NCWA 111

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): Which are the
terms which have not been implemented ?
1 am asking this question because my in-
formation is otherwisc.

SHRI M.M. LAWRENCE : The
National Coal Wage Agreement provided
for constitution of sub-committees for
standardisation, promotion policy, incentive
scheme, uniform standing orders, social
security schemes, whose work was to be
completed within six months of signing of
the Agreement. But these committees could
not make much headway despite the lapse
of four months. Things are lying as they
were. Nothing has been taken up by the
Management to fulfil its obligation.

SHRIP. SHIV SHANKAR : I am
sorry your information does not seem to be
correct.

SHRI M.M. LAWRENCE : Several

clauses such as construction of houses,

provision of drinking water facilities,
improvement in the economic facilities
have not been implemented. Like-wise
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the provision of education scrvices has
not been introduced properly and cven
at the company level a joint force has
not been formed. 1 don't want to go into
details of all these things, but I would.
like to requcst the Hon. Minister to
look into all these and hclp ameliorate
the conditions of the coal workers by
implementing all the provisions of the
agreement arrived at.

In the E-stern Coul-ficlds, the produc-
tion was d.clining by 3.4 per cent. In the
Bharat Coking Coal the growth of 7.5
per cent came down to 4.3 per cent. In
Coal India Limited the growth came down
from 7.9 per cent to 5.4 per cent. In Singa-
reini collieries considerable decelaration
took place—from ]19.8 per ccnt in  1981-82
to 1.7 per cent in 1982-83. Reports say that
it was mainly due to strike. The Govern-
ment must ponder over it as {0 why the
workers went on strikc. Who is responsible
for that * By thc Agrecment itsclf, it has
been proved that because of the attitude
of the Management of not being willing
to amoliorate the conditions of the workers,
without a struggle has forced they the
workers to go on strike. The Government
had envisaged to incrcase the outlay on
coal products. The outlay for 1983-84 is
Rs. 1086.2 crores and the coal output tar-
get was 154 million tonnes, in 1984-8S.
1n 1982-83 the output was short of target
by 2.4 million tonnes, i.c. it was 130.6
million tonnes instcad of 136 million
tonnes. To achieve this target the coope-
ration of the workers is esscntial.  But the
present policy of intimidation and non-
implementation of the National Coal
Wage Agreement possibly is creating dis-
satisfaction among the workers, which will
naturally affect the production.

Electric power is most vital for the all
round development of our country. Without
that we cannot developeither in the sphere
of industry or in agriculture. The origi-
nal target of power in 1980-84 was 19,666
M.W. But only about 11,500 MW. has
been achicved. That is, only about 58
per cent of the target has been achieved.

. This means, the big gap between demand

and supply will continue in the years to
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c¢ome. The Federation of Indian Chambers
of Commerce and Industry last August
said that seven thousand crores of indus-
trial output was lost cvery year on account
of power shortage. In the fizld of agricul-
ture due to short supply of electricity,
the work of thc tubewells and other
pump scts would be adversely affected
as a result of which the loss would
be much higher. The Economic Survey
Report - points out that the deficit was
estimated to be at 11.5 per cent to
that of requirement during the period from
April to January 1983-84. The economic
survey again points out further that the
short supply of power has adversely
affected industries such as coal, steel, fer-
tilisers, cement, aluminium etc. during
1982-83 and it continued in 1983-
84 also. In 1982-83 the percentage
of power deficit was above the all-India
average in Maharashtra (including Goa),
Tamil Nadu, Bihar, West Bengal, Orissa
and Rajasthan. In Kerala the shortfull in
power supply was 5.3 per cent during
1982-83. It was unusual. In the previous

year the State had a surplus of 9.2 per

cent. The Economic Survey says that in
1983-84, the deficit in the eastern region
countinued to be large and the southern
region cxperienced a larger deficit that in
1982-83 because of the shortfall in hydel
generation.

Sir, Kerala is a State which is depend-
ing only on hydel power. The experience
of 1982-83 was alarming. Thousands of
crores of rupces worth of industrial pro-
duction was lost duc to the short supply
of power. This points out the pressing
need of a high capacity thermal power
plant in Kerala State. At the same time,
we have to harncss the vast hyde! power
potential of the State. In this connection,
I want to poiots out that the inordinate
delay shown by the Government in sanc-
tioning the hydel projects of Kerala as
requested, is creating serious difficulty to
the Statc. From Kerala State so many
projects were sent for consideration of the
Central Government. They are Madu-
paity Small Hydro-clectric Scheme, the
Power Generation Scheme under Malam-
puzha Irrigation Project, Muvathupuzha
valley Hydro-Blectric Project, Puyan-
kutty=—this is onc of the important
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schemes in Kerala State, perhaps in the
country also, it falls in my constituency—
Pallivasal Replaccments Scheme, Karapara
Kuriarkutty Multipurpose Project, Manan-
thawady Multipurpose Project, Kuttiyadi
Augmentation Scheme, Pandiar Punnapuzha
Tail Race, Chalakudy Stage II and Chimoni
Dam.

All these are pending before the Central
Government for the last so many years. If
the Government was intcrested in producing
more power, they would have given the
sanction earlier. The same reply is being
repeated us in the last Sessions whenever
we are asking about it.

Our country has great potential in
hydro-electric power production. In a
rerly given on 27.3.1984, it was pointed

“out by the hon. Minister as follows :

**The hydro-electric potential in
the country has been assessed at over
75,000 MW at 609, load factor, out
of which about 209, is cither deve-
loped or is under implementation.””

So, more than 80 per cent is still -being
unharnessed. So many power projects are
pending with the Central Government
which have been sent by the West Bengal
Government for approval. Power Station
of West Bengal Particularly Titagarh
Thermal Power Station of CESC, designed
to burn coal with lower ash content, is
being supplied coal with ash content of
459, and above. On the other hand, better
quality coal from West Bengal is being
supplied to Tuticorin.

Supply of inferior. quality coal to Tita-
garh is not onty effecting generation at‘the
station but also creating serious pollution
problems for the citizens, residing in the
suburbs of the metropolis.

NTPC has now been executing the
Super Termal Plant stations at Farakka.
Considering that the first Super-thermal
Power Station in the region is being set
up in West Bengal and Calcutta has al]
infrastructural facilitics, it is strongly felt
that the Eastern Regional Hudqnurm-.
should be located at Calcutta,
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All out efforts are necessary for
tapping hydel source or potential of the

North-Eastern part of cur country.

There are huge reserves for hydro-
power polential in the hills of Meghalaya.
North Cachar, Nihir Hillzs and sub-Hima-
layan region which can be cconomically
tapped to generate _about 20,000 mw,

Mecjia Thermal Power station of DVC
was cleared from 1techno-economic angle
by the EA in April, 1982. But the
Government of India have not yet taken
decisions reparding .linkage of coal and
availability of funds. 1 hope Government
will tuke immediate steps to sanction that
project.

Likewise Sagardhighi Super Power
Station, and Bakreshwar Thermal Power
Stations, etc. have to be considered by
the Central Government for grant of sanc-
tion without delay.

Recently, a big fire took place in
Cochin Oil Refinery. 1 went therc and saw
devastating damage done by the big fire.
Perhaps, it may be thc biggést fire ever
having taken place in our country. Even
now the Government has not calculated
how many crores of rupces have been
lost in that fire. Highly inflammable
petrol, naphtha, keroscne, elc.—ure being
stored and no security measurcs are there
1o prevent fire.

13.00 hrs,

There was no fire squad in the company.
In the adjacent fertiliser company, they
have fire squad. So also, at the Cochin
Port. Even in private owned companies
like Tata Oil Mills, have their fire squad.
Butin Cochin Oil Refinery, there was
none. There were only two vehicles fitted
with fire engines. But they also gutted in
the fire. Only one of these vehicles had
the draw on duty. So, what kind of negli-
gence was shown by the managemeat of
the Cochin Oi] Refinery can be understood
by the manner in which sufficient.fire fight-
ing equipments, vehicles and men were not
kept in that company. In this connection,
1 want to request the Minister that strin-
gent action should be taken against the
management of the Cochin Oil Refinery.
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They are mainly responsible for the devas-
tating fire that took place and resulted
in huge loss to our country.

So also, a similar fire took place in

Mathura Oil Refinery, in Bombay Oil
Refinery and at some other places some
time back. In Cochin itself, so many

times firc has taken place. 1 would request
the Government to appoint a commission
to go into the causes. It is not only g
committee to go into the Cochin Oil Refi-
nery fire accident alone but to enquire
into the doings and working of the
management of all the refineries in our
couniry and also the arrangements of
security done in all thcse establishments,
(Inter uptions), Sir, the labour have done
very good job in Cochin il Refinery
when the accident took place. It is not
the management which was  sleeping. They
were trying to take their family members
to safe places.

. I would request the hon. Minister to
give sufficicnt compensation to the victims
of the firc accident. Hundred of Houses in
the adjacent urcas were also damaged in
the fire. During the coming ;notlsoon
season which is to start in the
second or third weck of May, hundreds of
houses and even pucca buildings are go-
ing to collapse because of the damage
donc by this fire to them. So, urgent
measures should be taken By the Govern-
ment to compensate and 1o reconstruct
those demaged houses. I again request
the hon. Minister to take necessary steps
to prevent this kind of happenings in

future.

With
speech.

these words, .1 conclude my

sto sifeva gaTT (FWEgT):
fe ot wnwm Sdw & aAnda
At # 100 T7g ww feg wg |

[fagrr & FNadx T afe &
"Y1 g4 wqifar @ &) Aaeg-

war, fagd faq smaq slear fafady
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aur fagR IR g g qAs
fraraar 1]

fe ot s s & s
siw # 100 waq w9 fHu g 1

[a0RY s oF FE™ F Iq-
eqiet v wranfea WY@ gy

AR F TN H wqEAT FE R
sragaFar] (2)

fe wl wmg sids & s
wiw ¥ 100 w9q ww feg ng 1

[3asta, sdfenfeasts  qw-
fraelw, @rgFREE)d,  ForAwey,
ANSA-gH 34w, Tode; A,
a9qr Hrafusedla FT IETET FE &
fag a7t & ang w1 ¥Q-TwEA
IAAT F A FIX A ArE-
gasar] (3)

fe o fawnn s & s
wiw 100 790 w% &g 9 |

[fa=iz & #haer &7 § Iaeg
aar f@ad F:s w2 ga7 enfya
FIA A araAFar ] (9)

fe wlaan fawmr sitde & si=rE
sty & 100 Ty &+ feg ag

[ fagiX & gzan & M= gfear fafa-
T IU FNGA A F149 79 T 197
(stvz Y% qur zrew dW) 47
ety fpg 13 & mamsai] (10)

fe Higen fen shew & s
whifrm:mzmﬁmamil

(fe & s Fagmr Pl &
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ZIGRIWIAT F 3w F fag @
Tl &1 ardia fawwg wg-
fadwmem g deEw 1 eFla
few s & sragawar] (11)

fo wlgm fsna side & s
RiT ¥ 100 waQ W fgg oy |

[fagiz & sma® & s g
SUTH T FHET T H ArIRgHar )
(12)

fis ®iaen fawm e & T
st % 100 w9y ww feg sug |

[Pt @t & SOl Sy ey
HeATE g A1 FIF F) ATTHFAL ]
(13)

fir ¥ foram fawm sitde & s
wiT & &) &6 1 Taar feay g

[Frwst & dn gz dashta aar
UFFHIA T JNEA FA & fag aOAY
¥ g &y § qF oeifges 949
FY AT FA H AawAdar] (40)

SHRI BIINDGENDRA
bani) : 1 beg to move :

JHA (Madhu-

“That the Demand under the Head
- Department of Power be reduced by
Rs, 100."

[Need to bring power generation
in Bihar at par with the national
level.] (5)

“That the Demand under the Head
Department of Power be reduced by
Rs. 100.”"

[Nced to bring up North Bihar'’s
per capita power consumption to
at least half of that of the rest
of Bihar.] (6)
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“That the Demand under the¢ Head
Department of Power be reduced by

Rs. 100."”

[Need to expedite thc construc-
tion of multi-purposc dam on
river Kosi at Barahkshetra to
generate 3,300 M.W, of hydel
power.] (7)

“That the Demand under the Head
Department of Power be reduced by
Rs. 100.”’

[Need to construct a multi-purpose
dam at Nauther to gencrate cheap
hydel power.] (8)

*“That the Demand under the Head
Department of Coal be reduced by
Rs. 100.”

[Need to mine the four of the
untapped coal basins of the Raj
Mahal arca of Bihar and build
a super-thcrmal power plant near
the pit-head.] (14)

*That the Demand under the Head
Department of Coal be reduced by
Rs. 100.””

[Need to build refractory plants
in South Bihar out of fireclay
mind along with coal.] (15)

ssThat the Demand under the Head
Department of Coal be reduced by
Rs. 100.”

[Need to mine coal in North
Karampura belt of Bihar compri-
sing the districts of Ranchi, Palun,
Lohardaga and Hazaribagh and
build a 4,000 M.W. Tuper Thermal
Power Plant near the pit-head.]
(16)

“That the Demand under the Head
Department of Coal be reduced by
Rs. 100.""

[Need for fixing the royalty on
coal on ad-valorem basis instead
of tonnage basis as at present.]
(17) -
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“That the Demand under the Head

Department of Coal be reduced by
Rs. 100.’"

[Need to compensate Bihar, West
Bengal and other coal producing
States for loss in royalty on coal
due 1o tonuage basis.] (18)

“That the Demand under the Head
Decpartment of  Non-cenventional
Encrgy Sources be reduced by Rs.
100."”

[Need for sctting up bio-gas plants
in every village of Madhubani,
Darbhanga and other districts of
Bihar.] (19)

**That the Demand under the Head
Department of Coal be reduced by Rs.
lm'll

[Need 10 enquire into malprac-
tices prevailing in Bharat Coking
Coal Limited.] (31)

“*'That the Demand under the Head
Department of Coal be reduced by
Rs. 100.""

{Need to take action on public
petition submitted to Bharat Cok-
ing Coal Limited.] (32)

“That the Demand under the Head
Department of Coal be reduced by Rs.

Im-"

[Need to improve and develop the
basic amenities like cleanliness
and water supply in coal mine
areas particularly in Bhuli Nagar,
Dhanbad.] (33)

SHRI T.R. SHAMANNA (Bangalore

South) : I beg to move :

““That the Demand under the Head
Department of Petrolcum be reduced by
Rs. 100."

[Need to bring down the prices
of petrol and petroleum products,)
(20)
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*“That the Demand under the Head

Department of Petroleum be reduced by
Rs. 100.”*

[Need to make India sclf-suffi-
cient in oil.] (21)

“That the Demanc under the Head
Department of Petroleum be reduced
by Rs. 100."*

[Need for regular supply of
kerosene in rural area.] (22)

«“That the Demand under the Head
Dcpartment of Power be reduced by
Rs. 100.”

[Need to develop and popularise
the use of new sources of energy
such as solar and tidal etc.] (23)

*That the Demand under the Head
Department of Power be reduced by
Rs. 100.”

[Need to give nccessary assistance
to Karnataka to meet the present
power crisis.] (24)

“That the Demand under the Head
Department of Power be reduced by
Rs. 100.”

[Necd for early completion of the
thermal units at Gulberga and
Bangalore.) (25)

“*That the Demand under the Head
Department of Power be reduced by Rs.
100.””

[Nced to complete on priority
basis the Kali river power project
in Knrnataka.] (26)

“That the Demand under the Head
Department of Power be reduced by
Rs. 100.”

[Needs to rectify the defccts in
Mahatma Gandhi Power Project
(Karnataka).] (27)
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“That the Demand under the Head
Department of Power be reduced by
Rs. 100.”

[Need to check the frequent
power shut downs and irregular
supply of power and voltage fluc-
tuations.] (28)

*“That the Demand under the Head
Department of Coal be reduced by
Rs. 100.”

[Need to take all necessary stcps
to produce, transport and distri-
bute coal to minimise hardship.]
(29)

“That the Demand under the Head
Department of Coal be reduced by
Rs. 100.""

[Need to check the adverse effects
of recent rise in coal prices.] (30)

SHRI NIRMAL SINHA (Muthurapur) :

I beg to move :

“That the Demand under the Head
Department of Petroleum be reduced by
Rs. 100.”’

[Need to set upa petro-chemical
complex at Haldia in West Bengal.]
(41)

“That the Demand under the Head

Department of Petroleum be reduced by
Rs. 100.”’

[Need to pay compensation for
land acquired from farmers for
the drilling process in exploration
of oil.] (42)

“That the Demand under the Head
Department of Petroleum be reduced by
Rs. 100."’

[Need to ensure regular supply of
kcrosene to remote villages to meet
the domestic needs use and for

running of pumps for irrigation.]
(43)
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“That the Demand under the Head
Department of Petroleum be reduced by
Rs. 100.”

[Need to take stringent action
against the dealers who create
artificial scarcity of kerosene in
the villages.] (44)

“That the Demand under the Head
Department of Petroleum be reduced by
Rs. 100.”" .

[Need to reduced the prices of
kerosene, pe(rol and coal.] (45)

*“That the Demand under the Head
Department of Power be reduced by
Re. 1.”

[Need for intensive research to

utilise water-currents in Sunderban |

for producing hydro-electricity.]
(46) .

*“That the Demand under the Head
Department of Power be reduced to
Re. 1.

[Need to provide electricity on _

priority basis to thz South 24 Par-
gana, West Bengal.] (47)

*“That the Demand under the Head
Department of Power be reduced by Rs.
100.*

[Need to complete rural -electri-
fication programmes on schedule.]
- (48)

. “That the Demand under the Head

Department of Non-conventional
Bnergy Sources be reduced to Re. 1.

[Need to popularise bio-gas by
demonstration and e~onomic assis-
tance.] (49)

““That the Demand under .the Head
Department of Non-conventional Energy
Sources be reduced to Re. 1.”

[Noed for allocating more funds -

Min. of Energy

for setting up biogas plants in
remote and under developed village
especially in Sunderbans area of
mﬂ: 24 Pargana, West Bensal]

SHRI A K. ROY (Dhanbad) : 1 beg to

move :

““That the Demand under the Head

?e!:mmenl of Coal be reduced to Re.

[Failure to check mechanisation
in B.C.C.L. which is curtailing
employment.] (116)

*“That the Demand under the Head

Department of Coal be reduced to
Re- l.lt

[Failure to stop deducation of 8
days’ wages for one day’s strike
even pending conciliation talks.)
arm

““That the Demand under the Head
Department of Coal be reduced to
RC l ”

[Failure to end contractor system
in BCCL creating “mafia .) (118)

*‘That the Demand under the Head
Department- of Coal be reduced to
Re. 1.”

[Failure to check discrimination
and harassment of female workers
in B.C.C.L.] (119)

“That the Demand under the Head
Department of Coal be reduced by Rs.
lw.l!

[Implementatian of the Tribupal
Awards by B.C.C.L. and C.C.L.
with particular reference to Arer
I of B.C.C.L. and Kathara Are;
of CCL.] (120)

. “That the Demand under the Head

Department of Coal be reduced by
R! lw "

[Need to check overpayment to the
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contractors in Area VI of the
B.C.C.L.] (121)

*“That the Demand under the Head
Department of Coal be reduced by
m. lm.'.

[Failure to check double payment
for one job as in the case of
estimates to whitewash the Mohul-
bari quarters of Area XI of
B.C.C.L. which have already been
white washed.] (122)

*That the Demand under the Head
Department of Coal be reduced by Rs.
- 100.""

{Failure to use, and Wrong pur-
chase of back hoo attachments in
the process of faulty mechanisation
in B.C.C.L.] (123)

“That - the Demand under the Head
Department of Coal be reduced by Rs.
100.”

[Failure to curb despatch of earth
and stones of Bhatdec colliery of
B.C.C.L. as coking coal to steel
plants.] (124)

“That the Demand under the Head
Department of Coal be reduced by Rs.
100."

[Failure to contain Jogta fire in
B.C.C.L.] (125)

**That the Demand under the Head
Department of Coal be reduced by
Re. 1.”

[Failure to evole uniform norms
to give jobs and compensation
to those displaced by the CIL.]
(126)

“That the Demand under the Head
Department of Coal be reduced to
Re. 1.”

Failure to departmentalise con-
- -tractual workers and provide
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them perennial jobs in colliories.)
(127)

“That the Demand under the Head

Department of Coal be reduced to
Re. 1.

[Failure to maintain the percen-
tage of Scheduled Castes and
Scheduled Tribes in all new recruit-
ments in B.C.C.L.] (129)

““That the Demand under the Head
Department of Coal be reduced to
RG- l-" .

[Failurc to eliminate ‘mafia’
gangs from Dhanbad coalficlds.]
(129)

“That the Demand under the Head
Department of Coal be reduced to
Re. 1."

[Failure to construct quarters for
the workers as per schedule.]
(130)

““That the Demand under the Head
Department of Coal be reduced to
Re. 1.”’

[Failure to deal with water scar-
city in the mining areas.] (131)

“That the Demand under the Head
Department of Coal be reduced by Rs.
lm-l'

[Need to provide jobs and com-
pensation to persons affected by
displacement of Kenduadih village
due to fire in the coal seam.}
(132)

*That the Demand under the Head
Department of Coal be reduced by
Rs, 100.”

[Need to check gradual elimina-
tion of Harijan and Adivasi
workers from employment in
collieries.] (133)

“That the Demand under the Head
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« Department of Coal be reduced by Rs.
100.””

[Failure to take over. the gubsided
land in Kharkharee colliery under
B.C.C.L.] (134) :

*That the Demand under the Head
Department of Coal be reduced by
Rs. 100.”’

[Delay in payment of compensa-
tion to the tribal .landlosers of
Lahbera village in Dhanbad.]
(135)

“That the Demand under the Head
Department of Coal be reduced by
Rs. 100.”

[Necd to check atrocities committed
by BCCL officers against the tri-
bals in the nams of combating
absentecism.] (136)

«*That the Demand under the Head
Department of Coal be reduced by Ra.
100.*’

[Absence of female shale pickers
in Moondih and Sudamdih Projects
(BCCL) resulting in mixing of
stones with coal.] (137)

SHRI M. RAMANNA RAI (Kasara-
god) : 1 beg to move :

«That the Demand under the Head
Department of Petroleum be reduced
by Rs. 100.”"

{Need to supply kerosene at con-
cessional rates in rural areps for
lighting purpose.] (201)

“That the Demand under the Head
Department of Petroleum be reduced by
R‘l ]w'.'

[Need to fix price of petroleum
product at no loss no profit basis.]
- (202)

“That the Demand under the Head -

Miu. of Enqy

Department of Power be reduced by
Rs. 100.”

[Need for total clectrification in
Korala by the end of Seventh
Five Year Plan.] (203)

““That the Demand under the Head

Department of Power be reduced by
Rs. 100.”

[Need to set up a thermal plant
in Cannanore district preferably
in Kasargod Taluk.] (204)

““That the Demand under the Head

Department of Power be reduced by
Rs. 100.”

[Need to review the .functioning
of rural electrification schemes in

Kerala in general and Kasargod
taluk in particular.] (205)

““That the Demand under the Head
Department of Power be reduaed by

Rs. 100."’

[Need to provide electricity free of
cost to the small farmers and at
concessional rates to middle-class
farmers.] (222)

*That the Demand under the Head
Department of Power be reduced by
Rs. 100.”

[Need to provide eclectricity at
concessional rates to small scale
and cottage industries.] (223)

SHRI. R.L.P. VERMA (Kodarma) : I

beg to move :

*That the Demand under the Head
"Department of Coal be reduced by Rs.
100."

[Need to reinstate the dismissed
employees of Lialdih and . Gopali-
chak collieries of BCCL.] (206)

*“That the Demand under the Head
Department of Coal be reduced by Ras.
100."”
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[Need to set up ancillary industries
to collect slurry of coal and ma
briquetee for domestic fucl for
rural masses.] (207)

«That the Demand under the Head
Department of Coal be reduced by Rs.
100.”"

[Need to avoid deduction of 8
days' wages from employees who
participated in the one day token
strike.] (208)

“That the Dcmand under the Head
Department of Coal be reduced by Rs.
lw.ii

[Need to start community develop-
ment schemes whithin 8 k.m. of
every coal project of CCL, BCCL,
ECL and WCL.] (209)

«That the Demand under the Head
Depatment of Coal be reduced by Rs.
100.”*

[Need to strea mline distribution
of coal by opening coal depots in
every panchayat in Bihar.] (210)

««That the Demand under the Head
Department of Coal be reduced by Ras.

lm.ll

[Need to conduct inquiry into the
misappropriation of funds in Coal
India Limited.] (211)

«That the Demand under thc Head
Department of Petroleum be reduced

by Rs. 100.”

[Need to streamline the distribu-
tion and sanction of LPG connec-

tions.] (212)

““That the Demand under the Head
Department of Petroleum be reduced
by Rs. 100.”

[Need to give LPQG dgency to
unemployed youth.] (213)

“That the Demand under the Head

bﬁé‘ (M ‘> lm‘ ’“‘
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Department of Petroleum be
by Rs. 100,” bo redaced

[Need to grant petrol pumps on
need basis.] (214) -

‘““That the Demand under the Head
Department of Petroleum be reduced
by Rs. 100.”’

[Need to check pilferage of gas
from gas cylinders.) (215)

;;cl‘hat the D:mund under the Head
partment of Petroleum be reduced
b, R'. lm-l'

[Need to check adulteration of
petroleum with kerosene.] (216)

“That the Demand under the H
cad

Department of Power be red

Rs. 100." by

[Need to complete all thermal
power projects in time.) (217)

“That the Demand under the H
cad

Department of Power be

lm.l. Mm by hu

[Need to convert Tenughat Ther-
mal Power Project into Super
Thermal Power Project.] (218)

“That the Demand under the Head
Department of Power be uced
Rs. 100.”" . o by

[Need to check the increasing
rates of electricity.] (219)

“That the Demand under the Head
Department of Power be reduced by Rs.

[Necd to bring all the electricity
authorities - under the exclusive
control of the Centre.] (220)

“That the Demand under the Head
gp:rtm:nofl'mhredmd by

[Need to chosk mal-practices in
power-projects.] (221)
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SHRI SATYAGOPAL MISRA (Tamluk) :

I beg to move :

, “That the Dcmand under the Head
Department of Petroleum be reduced
by Rs. 100.*'

[Need for expansion of Haldia
refinery.] (224)

“That the Demand under the Head
Department of Petroleum be reduced
by Rs. 100.""

[Need for sufficicnt supply of
kerosene to the rural areas.] (225)

*That the Demand under the Head
Department of Petroleum be reduced by
Rs. 100.”" '

[Need to supply kerosene, diesel
and petrol to States according to
their requirements.] (226)

“That the Demand under the Head
Dcpartment of Petroloum be reduced
by Rs. 100."

[Need to supply kerosene at con-
cessional rates to persons belong-
ing to scheduled <Castes and
Scheduled Tribes.] (227)

«That the Demand under the Head
Department of Petrolcum be reduced

by Rs. 100.”

[Need for setting up of a petro-
chemical complex at Haldia.]

(228)
,';'!'lnt the Demand under the Head

Department of Petroleum be reduced -

by Rs. 100.”

[Need for taking an early decision
to issuc licence for Haldia petro-
chemical complex.] (229)

**That tiu Demand uncier the Head
Deopartment of Petroleum bereduced
by Rs. 100.”

" [Need for immediate LPG sefvics
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at Tamluk town of Midnapore
district, West Bengal.] (230)

““That the Demand under the Head
Department of Peteroleum be reduced
by Rs. 100.”

[Need to provide LPG service in
‘Ghatal town of Midnapore district,
West Bengal.] (231)

*“That the Demand under the Head
Department of Petroleum be reduced
by Rs. 100.”"

[Need for LPG Service in Jhargram
town of Midnapore district, West
Bengal ] (232)

*“That the Demand under ‘the Head
Department of Petroleum be reduced

by Rs. 100.”

[Need to give LPG eervice in
Contai town of Midnapore district,
West Bengal ] (233)

“That the Demand under the Head
Department of Petroleum be reduced
by Rs. 100." .

Need to provide LPG Service
in Mahisadal, Midnapore district,
West Bengal.] (234)

*That the Demand under the Head
Department of Petroleum be reduced
by Rs. 100.”*

[Need to give LPG service in
Kolaghat, Midnapore district,
West Bengal.] (235)

"wrhat the Demand under the Head

Department of Power be reduced by
Rs. 100.**

[Nced to set up a Thermal Power.
Project at Mijia, Bankura, West
Bengal.] (236)

«That the Demand under the Head
Department of Power be reduud by
m lwc”
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[Need to set up a Thermal Power
Project a Sagardighi, Mursidabad,
Waest Bengal.] (237)

“That the Demand under the Head
Department of Power be reduced by
Rs. 100.”

[Néed' to set up a captive power
plant at HFC unit, Haldia, West

Bengal.] (238)

*“That the Demand under the Head
Department of Power be reduced by
Rs. 100.”

[Need for elcctrification of tribal
areas.] (239)

*That thse Demand under the Head
Department of Power be reduced by
Rs. 100."*

[Need for a special programme
for rural electrification.] (240)

*That the Demand under the Head
Department of Power be reduced by
Rs. 100.”

[Need to set up a hydel power
project in hilly areas of North
Bengal.] (241)

SHRI RAMAVATAR SHASTRI (Patna) :
I beg to move :

#That the Demand under the Head
Department of Petroleum be reduced

R‘. l.'l

[Failure to achieve sclf-sufficiency
in production of petrolem and
petroleum products.] (242)

“That the Demand under the Head
Department of Petroleum be reduced
to Re. 1.”"

[Failure to achieve sclf-sufficiency
in production of mineral-oil.]

(243)
“That the Demand under the Head
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Department of Petroleum be reduced
toRe. 1.

*“Failure to achicve sclf-reliance
in the production of LPG cylin-
ders.}(244)

“That the Demand under the Head
Department of Petroleum be reduced
to Re. 1.”

[Failurc to set up a petro-chethical
complex at Baranui.] (245)

“That the Demand under the Head
Department of Petroleum be reduced
to Re. 1.”

[Fallure to formulate and ithple-
ment a definite policy regarding
transfers of officers of the Depart-
ment of Petroleum.] (246)

*That the Demand under the Head
Depariment of Petroleum be reduced to
Re. 1.

[Failure to check discrimination
practised in transfers.] (247)

*That the Demand under the Head
Department of Petroleum be reduced to
Re. 1"

[Failure to check melpractices in
the Department of Petroleum.]
(248)

““That the Demand under the Head
" Department of Petroleum be reduced to
Re. 1.”

[Failure to check malpractices in
allotmeént of LPG connections.)
(249)

““That the Demand under the Head
Department of Petroleum be reduced to
R.e- l.ll

Failure to check malpractices in
issring licences for salc of petrol,
kerosene oil, LPG connections and
diesel.] (250)

o 'That the Demand under the Head
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Department of Petroleum be reduced
to Re.l ™’

[Failure to issue licences for sale
of petrol, kerosene oil, diesel and
LPG to persons belonging to
Scheduled Castes and Scheduled
Tribes as per quota prescribed
for them.] (251)

“That the Demand under the Head
Department of Petroleum be reduced to
Re. 1.”

[Failure to implement in full the
provisions of official Languages
Act, 1963, in the Department of
Petroleum.] (252)

*That the Demand under the Head
Department of Petroleum be reduced
to Re. 1.”

[Failure to check the neglect in
use of Hindi by the Department
of Petroleum.] (253)

*«That the Demand under the Head
Department of Petroleum be reduced
by Rs. 100.”’

[Need #o issue licences for sale of
petrol, diesel, kerosene oil and
LPG to freedom fighters in
accordance with quota prescribed
for them.] (254)

“*That the Dcmand undcr the Head
Department of Pltroleum be reduced
by Rs. 100."”

[Need to avoid posting of officers
of Pectroleum Department at one
station for 5 to 10 years.] (255)

““That the Demand under the Head
Department of Petroleum be reduced
by Rs. 100."’

[Need to lock into’ the cases of
transfers of Dclhi based officers
of Petroleum Department to
various other offices located in
Delhi itself.] (256)

“That the Dcma;:d under the Head

Min. of Energy

Department of Petroleum be reduced
by Rs. 100.”

[Need to ensure parlicipation
of labour in management of
rcfinerics.] (257)

“That the Decmand undér the Head
Department of Petroleum Be reduced
by Rs. 100.""

[Need to accelerate exploration of
oil and natural gas.] (258)

“That the Demand under the Head
Dcpartment of Power be reduced to
Re. 1.”

[Failure to remove the shortage
of power in the country. (259)

*“That the Demand under thc Head
Department of Power be reduced to
Re. l'll

[Failure to maintain regular
supply of power to avoid shortfall
in industrial and agricultural
production.] (260)

*That the Demand under the Head
Department of Power be rcduced to
Re. 1.

[Failurc to establish an all-India-
grid for generation and distribution
of Power.] (261)

““That the Demand under the Head
Depariment of Power be reduced to
Re. 1.

[Failure to ensure supply of power
to farmers at least for 8 hours a
day.] (262)

*“That the Demand under the Hecad
Department of Power be reduced to

" Re. 1.”

[Failure to check steep increase
in the rate of powee in Bihar.]
(263) '

**That the Demand under the Head
Department of Power be reduced o
Re. 1.”
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[Failure to take steps to check
malpractices in various electricity
Boirds.] (264)

“That the Demand under the Head

Department of Power be reduced to

Re. 1.”

[Failure to check large-scale
pilferage of electricity.] (265)

¢*That the Demand under the Head
Department of Power be reduced to
Re. 1.” ’

[Failure to increasc the por capita
consumption of electricity in
Bihar particularly in North Bihar.]
(266)

“That the Demand undecr the Hcad
Department of Power be reduced to
Re. 1.7

[Failure to expecdite the comple-
tion of Koyal-Karo power project.]
(267

SHRI NURUL ISLAM (Dhubri) : Mr.
Deputy-Speaker, Sir, energy is the most
important and vital thing in the national
life of a country like India. So, itisa
great privilege for me to have this opportu-
nity of participating in the debatc on the
Demands relating to to the Ministry of
Enpergy.

At the outset, I would likc to extend
my hertiest congratulation to our leader,
Shrimati Indira Gandhi, and the hon.
Minister of Energy for being in a position
to send an Indian cosmonaut in space. It
is really a great success and it has enhanced
the prestige of our country and the
Nation.

With regard to the development of
powcr in the country, I must congratulate
the hon. Minister of Energy for achieving
tremendous decvclopment of power in the
country within a short spam of time. At
the beginning of the Sixth Plan, the power
gencration capacity of the country was
28,000 MW and perhaps, by the cnd of
the Sixth Plan, we are going to achieve
the power capacity of 42,000 to 43,000 MW,
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It is a tremendous achievement for a deve-
loping country like India. Within a short
period of fiive years, we are going to add
about 50 per cent of the power capacity of
the country. that is, 14,000 MW. 28,000
MW. of power capacity was created in
three decades whereas 14,000 MW of power
capacity was created within a short span
of five years. Itis really a great achieve-
ment for India.

In 1979, the oil produced in the
country was to the tune of 10 million
tonnes and now it is about 26 million
tonnes and, I believe, by the end of the
Sixth Plan, it will be 29 million tonnes.
It is really a great achievement for our
country.

As regards electrification, the Govern-
ment has electrified about 3,33,878 villages
constituting about 58 per cent of the total
number of census villages in the country.
This is also a great achievement and, for
that, the Government deserves our con-
gratulations.

Regarding energisation of the irrigation
potentials of the country, the Government
has energised about 51 lakhs of pumps
scts or tube-wells as against the total
potcntials of the country to the tune of
of pump sets or tube-wells
terms of percentage, comes
to about 42.5 per cent of the total
potentials in the country. This too is
really a great ach‘evement for India.

which, in

Of course, my hon. friends sitting on
the other side of the House who are always
in the habit of saing that this Goverament
does not deserve any congratulation for
whatever good things they may do. It is
most astonishing how the gentlemen sitting
simply on the other side of the House lose
the vein of appreciation from their brain
for all good things done by this Govern-
ment. In this respect, I recollect a very
interesting story. Once an cminent barrister
was arguing a casec before his Lordship and
suddenly his Lordship asked the barrister,
“As to what you are arguing 1 cannot
follow.”” Then the barrisier promptly
replied ““Well, My Lord, I can teach you
Lordship laws but I cannot set a new
vein in your brain.”
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Similar is the case with my hon. friend
sitting opposite.

Although considerable progress in power
generation has been made in our country,
this power -development is not uniform
throughout the country. As a result of
this uneven power development, lots of
disparities have been created between
States and regional economic imbalances
and consequently there is lot of dissatis-
faction in the minds of people in some
regions. '

Power generation should have been
uniform throughout the country.

I hope the hon. Minister will look into
this aspect very carefully because upon
power alone depends the economic deve-
lopment of the entire country. We should
not neglect any part of the country in the
matter of development of power for ths
sake of uniform economic development of
the country.

Our country has been divided into

- Northern, Southern, Western, Eastern and

North-Bastern regions for the purpose of
development of power.

Many States are lagging behind in
power development because of financial
constraint and other difficulties and the
Central Government has always been coming
up to the rescue of such States by establishs
ing Centrally-sponsored power project in
those regions.

The ratio of the Centrally-sponsored
power generation projects in different
regions is :

Region Installed
capacity
MW
Northern 420
Southern 435
Western ~ 420
North-Bastern 105
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Why was there Centrally-sponsored Power
Projects with on installed capacity of 105
MW only in NER ? Why not with more
capacity 7 : d

But, in this case, I must submit for the
information of the hon. Minister that the
assured capacity is far below the installed
capacity.

Simply talking of the development of
the North-Bastern region is not cnough.
People have now become more calightcned
and are not satisfied with .lip sympathy.
The sympathy must be genuine. I do not
understand why the Government should
notcome up in a big way for power
development in the North-Eastern region.

I would urge upon the hoa. Minister
that he should Icave no stone unturned to
see that pewer is developed adequately in
North-Eastern region becausz this is a
sensitive border area. Not only that, It
is economically very backward too.

As regards hydel powcr potential in
the country, I would like to seck a clari-
fication from the hon. Ministcr is to why ins-
tead of harnessing the immensc hydel power
potentials of the country we are going in
a big way for thermal power generation
projects.,

The Power generation in our country
is made possible through thermal, hydel
and nuclear projects. It is a common know-
ledge that hydel power projects are generally
less costly. I do not know why instead of
developing hydel power projects Govern-
ment is going for thermal projects in a
bigger wan ?

SHRI P. SHIV SHANKAR : The sct-
ting up of hydel projects is more costly
but afterwards the power which is generated
is cheaper.

SHRI NURUL ISLAM : On an
average, hydel power projects is less costly
then.

If we set up hydel power projects in
the country for which the country has
immense potentiality. We will have two
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more benefits like anti-flood and anti-
drought. 1 do not understand why these
three aspects have not been considered
jointly and why Government have -not
been in & position to come up in a big way
for hydel projects. At present the ratio
for power production in our country is as
follow : thermal power projects 62 per cent;
hydel power projects 35 per cent, it is half
of thermal power projects; and nuclear pro-
jects three per cent. My humble submission
to our Minister is that Government should
come up in a big way for hydel power
production because in harnessing the hydel
power potentiality, we will be creating
three-fold effects on our economy, namely,
anti-flood, anti-drought and power gene-
ration. These three are very vital things in
our economy nowadays because ours is an
agro-based economy, agriculture is playing
a vital role in our economy and this
vital sector is suffering very badly .from
flood and drought. So, if the Energy
Department comes up in a big way for
development of hydel power projects in the
country, it will have a definite effect on the
economy.

In this connection I must submit that
the North-Eastern region, more particularly
the State of Assam, is blessed with two
big rivers i.e. thc Brahmaputra and the
Borak and innumerable tributaries : all
are having more or less high hydel power
potentials. Tdo not know why Govern-
ment could not come up in a big way to
harness this hydel power potentials in
the north-eastern region. If the power
potentials of the Brahmaputra river alone,
which is one of the biggest rivers of the world,
" {s tapped correctly, and perfectty, I believe,
ang the hon. Minister will surely agree with
me, that it will cater to the entire needs of
the country. I hope, keeping in view this
aspect, the hon. Minister will definitely
try his utmost to harness the hydel power
potentials of the Brahmaputra river and
its tributaries in no time for greater econo-
mie interest of the NER in particular and
the country in general.

1 have come to know that, as a measure
of flood control, in Assam, construction of
two dams has been proposed on Dihing
and Suwansiri rivers. If they are cons-
tructed, I believe, the power production
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will be to such an extent that it will cover
the needs of the entire country. I hope,
the Energy Minister will look into it so
that the Flood Control Department may
construct the dams for which plans and
estimates have already been submitted;
for some rcason or other, the construction
has been deferred; that should not be
the attitude of the Central Government
because the States of Assam -is already
burning and merz lip sympathy will not
do, people will not be convinced; some-
thing constructive must be done there.
Power is one of the major infrastructure
on which alone economic development of a
region depends.

The next point 1 want to deal with, is,
with regard 1o oil royalty. 1n the country,
Assam and Gujarat are the King and the
Queen in vil. The butter is being utilised
by the Central Government at the cost
of the Statc Government. In view of
acute, devcloping environment, the claims
of thesc respective States for enhanced
royalty should have becn given the top-
most priority. The agreement was arrived
at in 1981, on 1-4-1981, and the rate of
royalty was fixed at Rs. 61 on the value
of per metric tonne.. Crude oil. On
1.7.1981 the rate of crude oil has shot up
from Rs. 305 to Rs. 1181 or something
like that only after three months. A wel-
fare State should have the Ilegitimate
understanding to immediately revise this
agrecment of rate of royally. Instead the
Central Government did not agree to revise
it and took undue advantage of the
agreement against the humble States.
There is no reason, as ours is a Welfare
State, as to why the agreement could
not be revised carlier which is being done
now. This is not an agreement between
the Shakespearcan Shylock and Antonio
which could not be revised or reviewed.
It was an agreement between a welfare
state and its components, and as such it
should have bgen reviewed long back. Of
course, I congratulate the Government
for the good sense prevailed upon it and
the Government has amended the pro-
vision of the Act regarding the period of
4 years to 3 years of the agrocmont of
reviewing the rate of royalty on oil. In
these days of price rise why should it
not be reduced to one year 7 We have
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framed the laws for the benefit of the
people, the States and the country. For
the dire nccessities of the country, the
States and the people, can’t we amend
it ? When we can amend it to-day, why
could we not amend it two years back ?
Only to gain the benefit against the State.
Why the State shall not claim to improve
the State-Centre financial reclations or the
Centre-State financial relations ? That is
why these things are developing. So, Sir,
my humble submission to the hon. Minis-
ter is that he should comec up with a few
more amendments to the Oil Ficlds Regu-
lation and Development Act of 1948,
further reducing this . pcriod of 3 years
to one year for revision of crude oil royalty
rate.

And, then, Sir, the ratio of this royalty
was fixed at 20%, in the year 1969 and
should it continue for centurics together
in these days of economic development ?
I hope good sense will prevail upon the
Government and this 209, also should be
increased to 309, for the grcater interest
of the State. After all what is the king-
dom of the Central Government ? The
component States are the Central Govern-
ment. For whose welfare are we here?
For the ,welfarc of the people. For the
welfare of the States. Foar the welfare
of the country at large. So why can't we
do it ? I do not understand the reasoning
behind it.  The rate of oil royalty at 209,
on the present price of Rs. 118/- P.M.T.
_ comes to Rs. 236.00 which should be
paid to the respective States with retros-
pective affect for 1.7.81 if need be
further amending the provision of the
Act.

Lastly-- not lastly, last but one. One
thing I must bring to the notice of our
hon. Minister. As I have already said,
Assam is the King in oil and still it is
king in 0il. Assam has been preducing
now oil to-the tune of 6 million tonnes
every year, and for refining these 6 million
tonnes, Assam is having 3 refineries hav-
ing a capacity of 5 million metric tonnes.
One million tonnes the Government s
trying for refining the same taking it out
of the State, I think it will be more costly.

Why canpot the Government come forward

with a proposal for another—that is, the
fourth refinery in State of Assam ?
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Sir, the Government is delaying in
every matter. They come up with a con-
crete propposal in every matter—only
when it becomes an issue. This attitude
should be discarded. I submit that when
the State Government is also pressing
hard for the fourth oil refinery in the
State itsclf, I hope the hunourable minister
will take it up in right earnest and will
establish the fourth oil refinery in Assam
itsclf with a needbased training programme
for the sons of the soil. Another point
to which I draw his attention is this.

MR. DEPUTY-SPEAKER : Mr. Islam,
you are putting the ﬁ:ingu in a nice way.
I appreciate.

SHRI NURUL ISLAM : Thank you,
for the compliment, Sir.

MR. DEPUTY-SPEAKER : You have
done this without offending anybody.

SHRI NURUL ISLAM : The natural
gas in our country is really a rare wealth,
I believe. Do you know, Sir, fate of the
natural gas in the North-Eastern Region,
more particularly, in Assam ? In the oil
fields of Assam, 2 huge quality of natural
gas is being burnt every day. In terms of
money, I believe—as per the report of the
Public Undertakings Committee of Assame—
it comes to Rs. 10 lakhs every day. The
total value of the gas that is being burnt out
in Assam per year comes to about Rs. 79
crorcs. This fact should not have been
neglected. I must say that this is a crimi.
nal act to allow such a rarc national wealth
to be wasted in this way. I would like to
prevail upon the hon. Minister's good
sense to look into this matter personally
and try to utilize this gas profitably by
establishing a fertiliser project, power
generation project or some other project
so that this gas could be utilised profi-
tably. I believe the State Government also
is pressing for this. Because of fund
constraiants, the State Government could
not utilise this gas properly. I draw the
kind attention of the hon. Minister to see
that this rarc national weatlh is utilised
profitably by establishing ‘power generation
projects or fertiliser projects or oil refinery
projects or whatever way possible they
may be utilised.
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Finally, I submit that whenever we go
back to the State to attend the Rural
Blectricity meseting under the 20-Point
Programme, the Chairman of the Central
Rural Electricity Corporation always gives
us an assurance that there is no dearth of
funds. And we feel obliged a little bit.
But, when the State Govérnment comes
up with many projects, the only answer
that comes is the Fund constraints. So I
draw his attention to look into the matter.
This may happen even with regard to
any part of the country.

With these fow words, 1 extend my
heartiest thanks to you, Sir, for giving me
this opportunity to make a few submissions
with regard to encrgy.

=it ga " tay (afear) : sasaa
AERE, AW WEF W F AR OF forx
g f1 sat Ay A IFF gru
FHT 87 ¥ [y g fawra siat 1 wfc
yfeawar 1) & 399 vy ¥ wgwA
AZI EY HAT | AT FHAT & x & AFAT
gATEFZ AW A wafa F gag N AN
fog gu g stk ataifas aur fas staw
¥ gOF gWHY 990 9F W@ —IN Ag
s A fedl ¥ S qdm, gad afa
syfaaat fafsa @ § faard awet 10
XY ME afen, qraT Fz, fart N =f7-
feag argfa) <3 ofonmeasy ¥ &,
R d AR Ffw & Jarae § sy
fraaz ang 1

gw g &) ava s+ Far asy §)
B2 ok AT A fawst W aqwE
srgfa & awg A wx HF o }E)
gftomeaes wral Awg oY W T% @

T H W S A HTH AG WEH @

§ wia & s ¥ ) Wy ww o gy §
- fawslt ¥ vt N awg ¥ 1 T ANy §
fagre A oot & sy dama wlge §)
aqT IF & QA fear qiar oy uEy
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fagre &1 &g ST & @x ¥ agen
gYar | Afiwa it Fagre oY warr feafa 7
wifea qraar, faast &Y &Twr 900
dware g & SFrar swww 300
Jwrare § 1 gtafaea #§ 30 ¥ 40 wfww
% arg Qar §) g feafr agt ax &)
fagre & gad darea @ ¥ aEgz S
¥ &7 ¥ fage o1 waar fegsma g an
@ W WA ey ara qg g fa Ay
qfvterag faaw feaf < &t v fash
¥ favm ok fawae & faq ag agd
gl 199 Y gAs Awwd Har fe
FAA gde qrax @By F Ao 6 AW 7
gfaz &t fwior frar s wgran 1 45 &0
% afqtesy ot | agFaT 6 w1 gfaz &
watafan g1 91 1977 femmt a%
AT ag FAlvw gAr 1983 SwAL Aw |
7 avaT & gfaz A wdvafar § 5 aoaw
ST af # AT w o @w e
19 2 At 45 AT A 43 T 90 FO¥
grgrasar g 5 100 $0F 9% ag= 74w
g1 agr feafq qaug « < A o
feafe FOPRTIT ®1E1 ®F At @ fwaey
3I¥ar % 7€ ol & fawrg § ag w&@ qar
o 6 At T WX WuRTY, WA &7
sz wer A faggfa fadr & gfaw e
TR AYr § Afea faast Fdr % ag
Teq g@Ar fager gar g1 fagie s wm
ofad qw® ¥ FIT ¥ Fraat a1 | I g SAv
% fawrg A af ot Ao g€ AR gaar
fawrer gort fir fagre o eara A% & e
& war 1 ag & st fag WY FATH dw
¥% forg® forg gut fax soa gre & s+
dis Siwdr &

dar {2 agd wg1 91 £ qre) w1 g
YT W agi §, suwr WY gy
PEMETA @GR & Wqe wh
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ufiva g1 e faafa & saT wex
o wewT gaT § | var Al wH a% A=A A
tiodr @y wgwUiw 9¥e QAT WY
wntgfa g€ T ol a% sa®r ww ge
ot AT gAT | 2E@ AYg VgW HE AN §
fe qx #fger fawsht $1 weoreqer fagit
gad w7 §, IaWr  I9eewar fagre ¥ aw
awn

aw S § R agt 63-64 ¥
QARG G { RHGAQ w7 IgAT HIE@Ew
.wAT 1 SE N gArt 2w a1 fadedt gwen
& waT 91 AT GG AT HY ATAHAT 4
fis o< fedeq % qoget AT § AY 99
g # Fewrgad & sreatn QA §
Tt wrAeas § 1 I gfewe § e
# Femrga<y ®T HIT@FT AT QT a0 &
¥eT o A% FuraTT gy AT W fe
agt 9T 3N WA GqE W EHAr 6
1Y | ATYHY ATAE T G fw 1963~
64 %, xawr fagior & oy & T, o=
g wiw W gRER & fv 9 wnaw ag
¥ eqrgn g =fge, @ vy guasin
gt ¥ o% & g« wfsa fgr war,
fogd g@ sra M wiw A fw 92 wmEa
wqE *' eqEAr § &N A A AR
IeR aguar § fe AN F gwF @D
@ GAE W EATGAT Y o1 AT § 4
IR ATE 1968 WIAWWIT ¥ T [Iq W

wrgupr ) fis a4 F 92 WEAag e

eaqrqar ¥ A1y 1 1969 F T aWER
A fagre gweIr W AT Al fs Qw3
@A QOufEE $INwE ®1 T g0
# o sy 1 1976 ¥ e@fean  fafaed
Wawe & W oF  aiwla afea # af,
frafafadl fetE dmT 5@ & fagalx
ad W srgeat € fis a0 & A e |
wgg W earar 8% ot @l 11980
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% e @ AqTw v wiga A O
w32 afza &1, vaad STHq7 F@ ® fag
forgy a0+ ¥ et wgw w1 fAdae
fisqr, fagix g & sfgwfal &
Frasia #1 AT IgA W Ao aAgeEr §¥
feadFr ¥ 93 TETA Ay & g

Wy T awdt 11981 ¥ afewsr s

¥ o% e ATAR FIIAT, do To THo
QFe A HOEH HITATA FT TGy &
fag QA & @% &1 wnw feqr, vaw Y
wiw Y & A ¥ g frond qROEN fe
TN F FNVwEH  FI@AT INAT JO
gwar g

1982 ¥ ww qetfaaq fewroga qx -
6 aeA ¥ ag@ 9w @ N IR I gw
qoTe B AYT I ISAT A1 QA I§@ q9Y
aewre ANfemn fafasey, =N do dio
A ¥ agt 9T Newr H @ e fagre @
aF TET IS WIEAA GHE T ) dfeT IR
Yar swar g 5 gart At oS
areaTaA feq ond § Iaa M€ aghaga ar
1A 4G DAt T | 79 I agnaT ¥
faara g0 @1 av {qge & qw dis &
oF A e gEE e ¥ faet
R sarm w7 I w7 f5 Gge ¥
Wt 33 Tty gug @ S@ar | wq e
THI Y F19 fagie § s9f & v ¥ fawa
T AEY § ? g AveATAT ST Y
gL WY § | waT wEY avg & a9 fagi
w1 fawra ST AIRA E ?

afY feafa $a® & &7 ¥ Y § ) avor
ark ¥w ¥ faaan staar dar Qlar § suwr
TR ATHT AR fagiT F Frav & 1 wfew
wad fawra € feafa ag § fs wYer amge
# ar< faell & Nt Rladsr o g€ &, wqr
9T 15 g fafaga za Flad &1 aq<
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w v w3 & aw § feqr §, agr At aw
AT qiT 91942 § A9 o1 @ § A
a1t gk @ W IR A FRAH
Y fgmm A e a7 ot maAi H e
gaigAl 71 zeyarT  fegy wraT @t fagr
W feafa FoF wifasrd qfada amr
@7 gFar o1 | oies fase & &7 ¥
fagre s FmE ¥ g awar 4ry
#17 wrAx § 99 faoe word § «sfawa}
gfaa afeardY & <@d §, agi o aqAw-
ardr v fegfa wadst § ez afz agi 9%
FITA FT TERAAIT AT A Fr&@] ST By
(st fast gwdt o

fasst @ ¥ Wrgr Qar W Efw
fagrz fraar fassr gair &1 afsa =
NI AT FT CF I gHA qras
sz agi 9¢ a7 gwar § forad fagre §
srfas ol wfy & d@7 F 9g7 F9H
sufy & Gwdr § 1 I ag § YAAGH W
N qgrEy ewiHT § IAN 4121 fafamw
T FIYA K1 AL F | ATFT ag WY g
freer gar &1 a2 3@ @71 ¥ fawm
grar @ sgAwT I qHT I €A
X HHT 9HS qIaT €UA FT HIR
SgeT A1t F aoend @Y aFAT 97 ) T
aga @ A w1 At faw gwar an)
afes @d aX & gt #E fawar
T & | AT quw &S g€ @

Tl 9FR 3§ 83T 9 faq agq
wTeAT Wil § gRfagq § gdafga gare Iaan
ar | fagaw # gifaaw & s del,
& wgar argar § i agi 93 gfemag qrav
FEUF 4T GHAT § ATAGY ? AA AFN F
ag W faarey ag) 81 59 avg & fagre
¥ IGAT F7 FT FqT A4 g | OF AH
agfad) st gad I feafo ol

AFRIL 5. 1954

D.G. (General) 1984-85 368
Min. of Energy

WATAF § | ST WAL WA G o e
gl amr ¥ ¥ fagdhr awd & fag
9iT otE o Ay F 33EA Fo Awer
gz w1gg $1 & 7€ HIT  IGA T BT §T
FTIRTAT et Ng 9 q47 @' § | o qgh
gfea Y BT AT AY 42 FATL IR FIGWAT
¥9 s ¥ fawn, sq fw sa®Y 3200
T FIT T@AT 971 §9 ag ¥ SHQA
¥l et Fog ¥ arrfus feafy 9T g9
gz W@ &1 Sad faars Y€ smare adl
&oT gFar §, afe F1§ fawaa s § @
ST 9T o ot § 0

¥ FTIwY TF TET IATGAT AT 4
a FAY § & a8 & [ g
& fog anfeara)Y N gfcas & w10 5@
&) e o3 T-NeT *1 @ fwgr s
W Faterag ¢ o el & degr
gfiom ot arfaadY goigT N 1w § &
gT, ¥ IAIMIE AT | FIg F AW
¥ q at@ ) qafa: 3 amdg
w0 off & fadew @ M6 ang s wiwr
aefltargy fae 3 Faf & @7 &
fagrtaga & (asgr garr §, faast aog &
fagrz Y anfaw feafa & fawre & swaz
TR N @R afx sawr faww F@r R
aY ¥t T FT AN A §, Fgy w1
AT WL § AR RfAaq %1 q471¢ HdT
g, fomst g v @i ¥ fawrg
guraar §, foawr sQ@Qms w37 s
aifge | vt fagre &1 fasrg @ agar 2
AR @it ag g% *) feafo § gfwq qr
awar§ | @ FE qral U B s W)
fasw awar @ a0 9 9 IQASATS €
o ¥ 9 @ &, IAN QA5 faw mway
R17% faware § % aewre g it &
frdza 9T wfages faw s s
wfawsa 1w wed cadt | aifs Fai &



39 DG. (Genml) 1984-85 CHAITRA 16, 1906 (SAKA)

Min. of Emry

w3 fagre w1 e ¥

g wg % ¥ Aeh a@ wWS

wear g\

oft vwteg arew (F@AT) @ WAANA
Qqrener agvey, & qAST FAlwE Y wi
w1 qAda w3 & fag e gan g § 5=
qg¥ea W) 59 qra & faq qurg \@0E e
I af 1983-84 A faga IWEAF
@ ¥ 7.4 wfeowa ' afg N § 3R
wad ¥ 1,24,812 fafaaw  gfhew
%7 STEA gaT §, 9w fw T af F 4y
gaiea 1,16,229 fafaaw  gfazw
g1 | E¥ @I-§9  TET-HAWT @
geeree Sated ¥ W swafa 4 3—3933
YmraTEw H) HAfadt A9 W NG E—
sl ¥ w@saT, 1983 AT TF AR
fadrg e forad fag gwrt 1Ay §%Y

ot falw &7 ¥ wgaE & Q7 E—ag R

geie fEgdiFr ) gwalt @ AaEy,
1983 a% &7 30143 nial &1 fagdl-
g fear & owE weor 2 W@ 37 gAY
925 T¥-3zd &1 gAwigw fwar @
qFI | ‘

wfpn go AF AgALY 9g § B

T & qarasig §3Y S %1 sma amwiad

wrar Jigar) fage Sarea o faga

% sragawar, IgNT Afw-afa & grrea §

fafarer Tvat &) feafr fafwsr st

21 sad W sgevar AEF & @A

cwgl &1 SR smEansl & qf faa

SEIT Y FY o7 ey §—gg arEew F o
it aw el & 1T Jgw qafefad

wafed & msgw ¥ ar ared quran F
- wreqy ¥ fafeaw w1 & fodt aAQ§ a7
gt agw Ew § | ogt ax Rt faga &)
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qim &, 7 § %9 IgH Ml fomme.
#E W) 19 0 BT %, ¥§ GOV ¥ aga
o faaad wo ad ¥ ark § | & wra f—
ataxy wfz & i |7 S F S0y @A
3w aw faga Searea & A aré § 1w
a9 ¥ AT MW ¥ wAYE qHA qEC
stoe ¥ ot swree gut; faad ewar 210
et afazg dale 7@ o g—Iaw W

aga gFEE gar s ag g fe e

TG FY g2AG #9) g1 @Y §—Iq1 A9 HA
gArera & At 9¢ fawre & fE qey
sqw & 3faz o faagw aar gfaz ar,
WY FHITH BN F JIT UFIN § W
g | #q1 Iu ¥ H1§ 197 gfeaadiz qu v
qr a1 1€ YT FW g € f—xak AR
¥ aedizar @ Qiwar wifgy | & gat iy
Fgr @l §—a9 may § faga searaw s
Teg & faq fwaar Kiadt §, ot JeT g 5T
TGN T @ &, 9GP qaw ¥ g fwaddr
faroreft et §—ag e Y ava § 1 (W
X § & fadzw s Sgar—ew ad ared
20 EAMTFUE TIY AT $T o Hafady
gezter #1 8, O WY¥wE werer foar §, sw
sfamfan & Bawr 14 gar< AmaE” C@-
wAw HAFFE TR T gway @
g%t | WA AT FeaT oy a5 § e
faga sw@a feaar sadr g, fead
maa $ qrg go fiﬁm‘{J v Sad fq@
awar g )

# g *it fadaw T API—anag ¥
ARy AT A ¥IY T SR A EA
FIEOR q Feeg e AT W AT @
adf afs® vom TaT qT W §, Tow faawn

et ey o o e § ) @ wrw
- F oren) os Wi Afe & a¥X 9% ay wt

gnft—aar ae fae o el &Y wafoae
fed qT qOTT W@ § @ dww aqn
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CHIAIFAE WT9e-g% & A9 9T wwray
wigd &1 gk w1 qeod ag & f
fae Seare qe ot @ arvar @ war quR
&fes ¥ 9ud argre 9T EUNET FIAT TIgy
gaagi gozE aFC & fOid gank
R § s 3o feoret aYel & gt 3o
8T JurET XS ¥9l Q w@r e, AR

gwaa  ITHT anwfr qga §W § AR

o aeg ¥ ¥ dwwe 0 a1 @ §, forawr

¥ 99 ®T T & Arfas fawa &
AMGF 3qTEqT T TZT U ANT TR
T ) afk & wwear a3 aedRar ¥
frarx afY fear war &Y andr 99 w3 grTa
#T surEr wuw g fage, TseaT
ar wey w2 & faoret AL § G & qwry
¥ qr ot agt &wEw At § ar SR
CRIETEX &1 U wraATame g frerar
§ it @ aw ¥ I Fdawar IAN
wifaa ®, ag ST & faw ar @
qYHT TG &L X Ig @ygar g fw
foret Toa) & g qra §, 3@ amET W
werra . gF fafewa @ qew @
w figareft 23 1 sageqt s wfgy gl
wWHT ATy faww & Q1T 9T e
¥ AF oI gewd e ) fER )
W R arg WM I9F U9 gnear § {9 fow
@ § e AE §T1 gEd A%
aweqra Y fF gEafasdt  d9aE
e AT w9 3, 78 ey M wow
faaelt ¥ &Y a1 o2 o sawy
fafar fommaddz & sqmz faaet a8

frer areft | qufeg @ aw & ustr

BT 9T @19 Y sraeqwa § | wgt goowg
JIEA § SERY wHT A wwrA) w5y fa
ot g% | gy ddw F Agaw  widfaw e
arae Yfefadta & fewave firar § e dex
ot R oyt NE I w@ § e agt
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S e § Sawt O vy W & fag 0
afaent wigy a@ wor wifgq wed
a9 §fwfae egu #) qE s §RE)
WY agt ® sTawmwar @ g @
e § 1

7 ARy w@d Sy § e e
dqadfa qrwar ¥ dfaw af §F o oA
¥ gedfeer ¥, ez w7 @ 191
fafeaa gfie wr 1 su® gemd § gq ot
a9 A 1 T 97 qg 144.3 Fafoa
qfaz &1 qriged @ qEwaw gwe
ook gatfaw § 126 fafwa gfaz | ga
gz 8 sfowd few fvamadize ok
10 sfowg a®q aw Thesem goe qrat
e § &) awer e & W wn
A IGLE

13.54 brs.
[SHRI R.S. SPARROW in the Chair.]

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : It is 138, but not
144.3 billion units.

SHRI RAM SINGH YADAY : Accord-
ing to your book, the report of the Depart-
ment of Power for 1984-85—

“The achievement upto the end of
February, 1984 is 77.6 billion units
for thermal stations, 3.2 billion units.
for the nuclear and 45.8 billion units
for hydro-stations, 2"

“The target for power generation for
1983-84 was programmed at 144 3 billion

units..

Always, it is good, that is a good and

happy sign.

wfag et ag § fe x@ ot o
dagfiy AT SY N fermadiz ff 193
gfae WY sad 16 sfawa w1 mEwmw g
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o St & st § fe goe fea
uﬂ*%wﬁmmaﬂu

qra< qgi X & gg wgAT =vgar §
s quegm Rz §  qnifas  qraw e
Trawwrer § st ger § 1 QAT giegw
71982 ¥ ¥wT wrw % o W gfae
WAz Agl W qIg) IEwr wafedr 220
ATz @ wT $W fla U A TE
F@ qT Wi & fawe fear & fo
e Y dsa¥ Ve F @A w9 gaz
TN fF aua # 7, saw of
Ry M oy ? oadr 1984 H 95 wxde
vz fem @O @ v ¥ § F=T
gt o gwar § e agi v R #
faat qarare @ awdt § 1 A& wgEQe
TTT FT AN JIGHT SJTH AT HTITE ¢ ?
gfea owasta ¥ faar § & voreq@ &
O ® A ¥ 95 qTde ®T W )
rg®T swe Arafas dx ¥ §F af afes
fpqray 9T Ay agr § | e ¥ wfw faw
220 fafeg gfae &Y Faga aEEHar
¢ wafs 115 & famst R0 faadan,
gaget AT wraet & faaar fgear Toear
%Y faear aifge 91, san a@f faer &k
Ffagar 159 929 & wmadwad &
AT & §G% GTET A H @E &
§ZT-E3T SNIATH W AT g WA )
TueqTa ¥ CAfE AT 9w agi g
wagyT—asy s_w #, ferdet-asy sdw
X Jo Ho & ATET 9T AYT wFAH &7
gfe it SHIT ¥ 7w R0 F Wide e
g1y ¥ g A fger fer wfyge,

ag g ¥ wager otz ¥ sw aw

weqr W qiw qedz W faerelt wif
& ok | v ;i< formee A fear § Afea
gaiwaas Soe it fawar 1 el
AT 1 ¥ wrx Wt g v qedE faost
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7 faor &t gE%T sqr T § ? fawden

¥ gara fgem e fawer § e

o1 Trae vt feafa o as7 sqw aeere
Fgar @t ¢ s swilz gfar § erR-e
Fiw qar feg § &t fomar oy sAr
wifgg @1 gaar 7§ grar fogs swg &
fawisit &1 s & gar AR wifag
TroreqTT §Y Swer fgeat adt fover ara o
TSeqr & faorslt w1 AW g Wt

ey AT 3 @Y QAT AYE IOT A

fawerr fo ga® awig #) &% g fen
STgar 7 @d quadia Ay ¥ ot guwt
A1T% qry $1E @regan gl § 1| ¥y gradt
quaafs qroAr ¥ IgRr qfy s 9FA 7
Wt QEAIfAw grae SWwe I smr Wy
@ & su¥ w19 dar av 9w § Sfad
Y 377 ¥ ¥ @ § aX 99 X @ ifeg-
fadt A€ s ad HT W@ Afew

Y a% qF A gfe w1 sas afigam )
14.00 hrs.

AMIY gHA qegw N fafea F friee
fat §, sara oy oY Wy oY forawe faar
g FEY e .Y feqyd ot §, qerfew
qAst ®HwA & Il ¥ W quer wgr
g e ogt a3 qga ) aqufa & Nk
at gq & T 9T U N qAAT
F1fge 1 w7 17 g ¥ €@ a@ w7 qwAr-
a7 & feoweam § Taaaer § @
gerfa® ¥ w1 gar g, foawr gqw
gfaz fasge IS gwr g, Iuad Qarw
datww v fooqm s o ol aw o
T R, W oW gEW gEfaw e
Toreard § qndd fEd @ aw N qfa
g &% fie agt ax 91 s sate qwra
grasrge

Wt dte fawsiwy: ae lnt'
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Min. of Energy

ot vfey oy : saF @l § wa
argw o Swerrolt 7 oY & § ) wer H
Y cyree W A @ DI AT AR
ST WEgk ¥, IgH @ F ww
% afx aff a @) & sad faw g
Gar aff frer W@id | 99 a% w7 W
waeat af) g a7 as A% Ifae A T
aeg ¥ g aff & wdir

wgt % ez W12 RERIN AT E,
wg ¥t frvar ot <@r & 1 sawT Z@1dtE wigh
50 gz 94T, ¥F @A ¥AA 47.2 (@
§ . mad g 49.8 9%de 9r| TEW ;T
dradz 6t v & § a1 feelfl eXad
&t § ar W)€ sl Oaw § foas asg
¥ ore 1§ dee i frar s @
W T AGT USEHTT 9T A | |19
€ ®er w1 eHT @R a1 ga W ST
§ 3% T W1 BRT T RAd Tdee
ARCAR 4

& ag Wt wgwr wgmr v gifenww
W agT afer §alt 3o g A ar
.30. 35 sfawa a% §, Grag ST ¥ o
30 wfawa § | | aT A AES F) w4
v & fag A1 gfeallz dame @ @
qar O wor 3R Forad Ardor 6 -

Y gl ?

. oft dto frweree : sy WY WY wA
TR | .

ft vw fog oaa NN Fw FAR
frg w19 1T FEw 95T | &9 ToredT
e witfefifady i€ N gg Nt N
‘wnfaae AT q1:0 1 A Fafoger
ey WA QA 9rfgy | s geaifae

APRIL 5, 1984

D.G. (Genaral) 198485  3i6

Min. of Energy
IEE ATEE Y AT gz W K, 0w
fafesa 2w 3¥ w1 § 400, 500 %7 Q¥
w3z ¥ ®RE @ W gEEA G
W @R AT # qrawr Afa Faifea
FTAY WY | TF T AT Tg G HX A
a% 2T T TG (AET a1 HHY Ggr FH AG
HERA &1

A @ gufeefay @€ § feaar
SR ar g, zaFr «rf fgaw @ )
g carraz ¥ ferar Staw ar g, =gt
At «&i qgaT § | 97 a 2w xfwglad
W FY 1T T T I A FAA, I A%
fora e2zg & faga &1 awia g, agi wfa
gt Y g% §)

cqrar fasrge & a1 § @F W Q

- qHT Al audl ) w e SRR

W faar gar § 1 gE¥ wafa & amn o,
forg @ 38 A S awr § | Sgew
iz aorear & qfet fgewi & da faet
R, ST OF agH IX AT TW A@ F N

Y s foad faga & swma « gfa

& a¥% qF aF agi WA QT |

g A ag fadew s agn fs
U & 5o gy Q¥ &, foad sl
aet fasasT frara da & ag=mar §
I q19 g7 daw ¢F faoer ) oW
3T ¥ a5 wmai faee Y S @
@ ¢, wufrg ofs w1 s fre qwr b
sYC aga xTr FHGTA GAT g1 WT g1
TAEqIT FT 8 ST X 3G 5 fpgmr
W dwrEnT § fradr fraae ek § e
ataifrs g ¥ fead frowz ek g
adY snawt maw e fs qoredm Ay
dvad @z faa afew @war qod
©zg & gwak Haga eu §, su% am-
ferqeafas o foag am st agr §
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wwing & firdwa ww'ar fs s wglag
fardelt, wagyr a1 waege s Q@
gfaza ¥, fomd qrm faoslt 3 oY swar
g, ar avag 2zg & TerEarT &y faast
- R #Y sgaEqT KT

% W & arg & St s W
sl &1 gudA HCATE )

14.04 brs.
MATTER UNDER RULE 377—Contd.

(vlif) Construction of an overbridge at
Raiway Crossing in Pilibhit, UP.

ot ghw gw s (Nania)
gwrafa g, ST AW & AT AT
¥ 5w $A g7 a1g< oy & fag o AR
2, Sgax wAe €0 TAX & wIFAT
seftwge 1, gy, qee, A,
wrgegigy, adelr, aewer, fodhng,
TR q9T AT WY FW A AW I,
79, Mer-mfeat aar Famigat I&r 7
w oSN F@ § WA wfgr @ F
HTEAWHA F HIOT agq & qF TG0 A4
ax “gaT 8, forad Sedaa argAl W Ng
a¥Y T % Y @Y @ Fgw wioaTE gl
R owar W gfawr waw v ¥[W @

Tk fiew . gafonn dg (saxhir)

v & fag freaa w<h Ted fram A
qand g anfE &1 Fu9 6 qroar
e, qog o aw areciuer A
& ST gt feaT AT ) swar W wfs-
mE W vy gu¥ maAw W@ AN
g ¢ ¥ i aTstadEer T
% AW ST

&

(ix) Need to Inclade more mlcl on
Oriya Culture in T.V. National

Programme.

SHRIMATI JAYANTI PATNAIK
(Cuttak) : The people of Orissa have
expressed disappointment over the non-
inclusion of suitable topics on the life and
culture of the State - in the national pro-
gramme of tclevision. For instance, many
visuals and tapes were sent to Delhi for
telécast in the npational programme on
February 28, 1984, on the occasion of the
death centenary of Veer Surendra Sai, the |
legendary freedom fighter of Orissa. But
it is unfortunate that none of them was
telecast.

The chances of telecasting Oriya feature
films are few. Though many good prints
of Osiya feature films are kept in the library
of Delhi Doordarshan Kendra, one cannot
see an Oriya film even once in four
months.

The number of camecras available in
Cuttack T.V. Centre is only three, whereas
four producers are working, and their
strength is going to be increased to eighteen.
It is unfortunate that one camera out of
thgse three is out of order and, despite
repeatcd requests, no sicps have becn taken
to replace it.

With the increase in the production of
Konark TV, the ovmber of TV viewers
has gonc up manifold, and they expect
that the cultural heritage of Orissa should
find due place in the national programme.
As such, I request the Government to
fulfil the geunine deeds of Cuttack TV
centre and suitable features about the
freedom fighters of Orissa should be duly
telecast in the national programme.

(x) Setting up of the proposed Electro-
nic Swithing F_utory in Maharashira.

- DR, SUBRAMANIAM SWAMI
(Bombay North-Bast) : The Government
of India has planned to set up an Electro-
nic Swithing Unit in the public- sector. The
Maharashtra State Government bhas
suggested sites near Sangli, Pune, Auranga-
bad and Nasik. The Site Selection Com-
mittee, appointed by the Government of



